IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A_175/92. | Dt. of Order:13=3~92.

Anpavaram Suryanarayana
«ssRpplicant

Vs,
1. The Superintendent of Post Offices,Nellors.

2. The Agst,Superintendent of Post Offices,
Kavali Oivisieon, Kavali, Nellore Uistrict.

«»sRegpondents

Counsel for the Applicant s Sri P.Sridhar Reddy

Counsel for the Respondents : Sri N.V.Ramanra

CORAM:
THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3)

(0rder of the Division Sench delivered by
Hon'bls Sri R.Balasubramanien, Member (&) ).

This aéplication is Fiied.by Annavaram Suryana-
rayana, under saction 19 of ths A.T.Act, 1985, with a prayer
toc issue an appropriats order deciaring the action of the 2nd
Respondent in issuing the proceedings Ne.B/BPMs/92/01/KVI
dt,15-2-92 directing tne applicant to submit his resignation
vithin 10 days to the post of EDBPM of Annavaram Village,
Jalgdanki Mandal, Nelln?e Uistrict as-iliegal'ahd to dirsct
the Respondents to continue the applicant as ED8PM in the

same place.,.

2. We have hsard both sides. Im the circumstances of
the case we permit the applicant to make a representation
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‘within two weesks from the date of receipt of this order

\“'
against the proceesdings dt.15=2=92. The compstent autho- "
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‘ rity’an receipt of such representation, shall dispose-of .
the same within Pour weeks from the date of receipt of

the representation of the applicant, I1f the applicant AL

fesls ebitl aggrieved, he will be at liberty to

approach this Tribunal inaccordance with law.

3. In tha meantime the statusquo order passed by'this

Tribunal on 4-3=-92 shall continue to be in force till
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‘the.disposal of the representation preferred by the
QLUWJ&Hﬁ%

applicant. Accordingly ¥he 0.A. is diapused-afguith

the above directions with no ordsr as to costs,

MMM‘-—I——-? "7?— . (‘ﬁ\ [ A Fax \L\"L"—"(L*f
(R .BALASUBRAMANIAN) (T .CHANDRASEKHAR REDDY)
Member (A) Member (J)

_ Dated: 13th March, 1992,
Dictated in Open “ourt.

avl/

To :
1. The Superintendent of Post Offices, Nellore,

2. The Asst,Superintendent of Post Offices, Kavali Division,

3. on Kavali, Nellore Dist.
" ¢ copy to Mr.P,Sridhar Reddy, Aavocate, CAT.Hvd,
4, One copy to Mr. NuVe Ramana‘ Adél . CGSCOCAT ™ HY&. Yd'

5. One spare copys -

- pvm,
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IN THE CENIRAL ADMINISTRATIVE ""RIBUNAL
HYDERABAD BENCH AT HYDERABAD

W

| A, © © THE HON'BLE MR. ' v.C.
\\, . THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) -

ARD
' THE HON'BLE MR.T.CHANDRASEKHAR REDDY;
M(JUDL) .
. D |
) THE HON'BLE MR.¢.J.ROY : MEMBER(JUDL)
) DATED;3 }534092
ORPERFJUDGMENT 5
R.AJTA7 ML AN,
. ) o il']"
. ' . O'A.Nc... H7s /ﬁl P | ..
v ‘ LT heNoe— (WeisNo, )
Admifted and interim directisns
issyed.

All ¢wed

Disposed of with_directions.
e ——

Disfiissed for Efault., .
My/A, Ordered/ Rejected

Ne ordér as to essts.
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